FORM A

PUBLIC ANNOUNCEMENT
- (Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
' Corporate Persons) Regulations, 2016)

FOR THE ATTENTION

OF THE CREDITORS OF RENU PROPTECH
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Renu Proptech Private i;imited |

Date of incorporation of corporate debtor

02/02/2011

1.
2.
3

Authority under which corporate debtor is

incorporated / registered

ROC-Delhi

Corporate Tdenttity ~ No./Limited
Identification No. of corporate debtor

Liability

U70102DL2011PTC213321

]

Address of the registered office and principal office
(if any) of corporate debtor

31, Jangpura Road Bhogal New Delhi 110014

solvency commencement date
corporate debior

in respect of

25" July 2023

Estimated date of closure of insolvency resolution
process

21" Japuary 2024 (180 days from -the date of
commencement of reselution process)

Name and registration number of the insolvency
professional acting as interim resolution professional

Name: Gagan Gulati
Reg. Number: IBBI/IPA-002/IP NOO893/2019-
2020/12832

Address and e-mail of the interim resolution

professional, as registered with the Board

Reg. Address: A-179, First Floor, Sudershan
Park, New Delhi 110015,

Email address: advecatesulati@email com |

Address and e-mail to be used for correspondence
with the interim resohution professional

Reg. Address: A-179, First Floor, Sudershan
Park, New Delhi 110015,

Engil address: ¢irp.renuproptech@amail.com

Last date for submission of cl aims

08™ August 2023

12,

Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the interim
resolution professional

Not Applicable

13.

Names of Insoivency Professionals identified to act
as Authorised Representative of creditors in a class
{Three names for each class)

Not Applicable

14.

P
1

{a) Relevant Forms and
(b} Details of authorized representatives
are avaiiable at;

Web link: hitos:// ibbi.qov.inmom_ef‘downloads

Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement

of a corporate in

2023

solvency resolution process of the Renu Proptech Private Limited on 25 July,

The creditors of Renu Proptech Private Limited are hereby called upon to submit their claims
with proof on or before 08™ August 2023 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their clairs with proof by electronic means fprg

creditors may submit the claims with proof in person, by post or by electronic mebaldl

Submission: of false or misleading proofs of claim shall attract penalties.

Date: 27.07.2023
Place: New Delhi

IBBI/IPA-002/IP-N00893/2019-2020/12832
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supply of the foliowing items:- Sl :n ’ ok
[SNo.| TenderNo. Brief Description o &nn__r___ 4-.--.‘-' ?
01 | 07220314B| BALL JOINT ROLL LINK FOR FIAT BOGIE [ 4193 NOS 150823 | | ¢ per g 3 -
02 |14230857A| DISSOLVED ACETYLENE GAS 6662 CUM 1 def . ; 4 1 21%
03 | 112315218 | HEX_ HEAD BOLT, STEEL, M12 X 50- 8.8 | 36564 KGS |21-08-23]| | " RE‘ p . i )
04 | 07231487 | AUXILIARY RESERVOIR, 200 LITERS  |221NOS  [24-08-23|| Pazst
05 | 07231127 | OVERHAULING KIT FOR 1Al MAKE 1555 SET [03-10-23 . r m 1
Note:1). Vendors may visit the IREPS website |.e. www.ireps.gov.in for (@ | hl eS eve
details. 2. No Manual offer will be entertained. * |
Tender Notice No, 37/2023-2024 Dated: 26/07/2023 A |
. 2300123 |
MANISH GUPTA
/ FORM A || New Delhi, July 26
PUBLIC ANNOUNCEMENT -
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India | STATE-OWNED REC l_'td (for
(Insolvency Resolution Pracess for Corporate Persons) Regulations, 2016] | meﬁ)'RUﬁl Flectrification Cor-
FOR THE ATTENTION OF THE CREDITORS OF poration) on Wednesday
RENU PROPTECH PRIVATE LIMITED | reported its highest-ever first
: RELEVANT PARTICULARS quarter standalone proff‘nt of
1. | Name of corporate debior Renu Proptech Private Limited 61 crore, up 21% from
2. | Date o_f incorporaton of comporate deblor | 02/02/2011 | 22:347 crore pmﬁt in the cor-
3 rummymurvmmms ROC-Dely \ jing quarterlast year,as
4| Corporote ety No /Liied Labary | 7016200201 1PTC2 5521 | perthecc:f?gaﬂyﬁu“% b
ORI OF S The infrastructure finan:
;) wm (if any) of mm g;'ﬂ' i ltﬁw " || mmp?nyalmom‘“‘ 13?1011?; said.RECJ which proﬂqes
3 commencement date in 25" July 2023 j | in its interest income on 104 finance to state electricity
respect of corporate debtor | assets to ¥10,465 crore in boards, state utilities and the
7. | Estimated dale of closure of insolvency | 21" January 2024 (150 days Fom £ daie of | Q1FY24 as against 79,262 s infrastructure
resolution process commencemant of resclusion process) uarter.  private power
5N - crore in last yearsame g : {es, said the loan book
. | Name and registration number of the Name: Gagan Guist | earnings per  com £s, :
insolvency professional acting as intsm | Reg. Number: The annualised earning hare has maintained its growthtra-
resoon professional___ mm:'w:m || share rose to T44.96 pers jectory and has increased by
% | Ratasion potasmions, s repand Pk New Doty 13905 from 37162 edia, REC  17%t0 24,54 trillion as against
with the Board Emai address: agvocateguaSgTai com | Briefing the media, gan 3.8 trillion as at June 30,
SFC T DO s T e nctons. 2022,
resolution professional Emasl sssress. | up 52%to ¥90,797 crore D;arsmﬁgjsqed 5750’mill1on' 5-
P renuErootechS g SO shot ;
11.] Last date for submission of ciams 08" August 2023 | in the April-June quarter Lh;; ar144A/ Reg-S Green Bonds
12.| Ciasses of creditors, f any, under ek fiscal, and the ﬁ,tsl-.nurst!ml!l‘l3 : fnder its global medium-term
auss)of sub-secion (EA) o secion 21, | NO AppiGaDie jumped 174% to 34,1 o These bonds
ascertained by the interim resolution Lro re. At this rate, the disburse- note p:l : elr;lli.ste 4 on IFSC
: ; : il- are exclusivi
13| Names of Insolvency Professionals Not Applicabie ment canbeashighas¥1.3 ng international stockexchanges,
Represskabesof crodiors 14 e lion for the current ESCC 3 | diaINXand NSEIFSCinGIF]
in 3 =]
(Thvee names or each clas) | against 96000 rshas  City,Gujarat thecompanysaid
14 (a) Relevant Forms and Web fink: \ “The board of directors %35 0 1 ement.
(b) Detals of auborized representaiives | NiS:/bbigovinhome/donnioads declared the first interim divi- Dewangan said that RE(
are avsitabls at Physical Address: Not Applicable dendof T3 perequit}'ShaIE["“ ¥ beﬁomeanaumm
Notice Is haraby given that he National Company Law Tribunal has ordersd fhe commencement o' face value of T10 each) forthe  plansto - mber 2025
corporateinsolvency resokution process of the Renu Proptech Private Limited on 25" July, 2623 | 2 £ 2023-24.And, company by Dec
The creditors of Reny Proptech Private Limited are hereby called Lpon 1 sutet fher ciams wit financial yea fived a5 “We have not added any ne\
mmm1ﬂ{MMnhmﬂmmmMuum-ﬂ | August 14 ha;z;been xit » nonpetfomﬂngammm]'
Soancalcrediors — | record date for payme ix quarters, hesai
with slectronic Al ofter eciiony - t s qu
mmmmmm:ﬁm?mwd%mw - | interim dividend,” the CMD  thelastsixq
Submission of false or misleading proofs of claim shall attract penaltes. ! -
Date :27.07.2023 IRP of Renu Proptech Private Limied Ihi e .. . *
Place ‘NewDeih IBBYIPA-002/1P-NOOBSS 201920201 2858 - e
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viz. www.sangalpapers.com

The Notice of AGM and Annual Report for FY 2022-2023 will also be
available on Company's website www.sangalpapers.com and website
of BSE Limited at www.bseindia.com. Members attending the meeting
through VC/ OAVM shall be counted for the purpose of Quorum under
Section 103 of the Companies Act, 2013,
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the Annual General Meetng ('AGM ) Through VCOAWS, afthout 0. 4624 dated 09,0520
physical presence of the Members, s permittadin compiance ~ m R e v
the prowisions of the Companies Act, 2013 (the Act’), SEBI (LisSing u:n-vwmm
Obligations and Disclosure Requirements) Regulations, 2015, 2s st Ry it syt Rty | B e )
amended (‘the Listing Regulations’), MCA Circulars and SEBI = e
Circulars, the upcoming 43rd AGM of the Company will be held on i o e
Thursday, 24™ Day of August, 2023.Hence members can join and =it dvaon o
participate in the AGM through VC/OAVM facility only. s B @y VrhT— v F I F
Pursuant to the aforesaid MCA Circulars and SEBI Circular, the Notice medi ait ® Sn fows === ST AT 20v) Chainber No. 8, €
of 43 AGM along with the Annual Report for FY 2022-2023 will be sent ® AW & =Ed & e BT e
through electronic mode only, to those Members whose E-mall S biotnin A
addresses are registered with the Company/Registrar and Share y . pre fostanne
Transfer Agent ("RTA”) or with Depository Participant (“DP")/ a3 e e Bt known that my cle
Depository. The Company s also providing e-voting during the AGM 1 | vz tem @ e 2022011 Singh Sio Late Shri S
and remote e-voting facillty to all its Members similar to earfier 1 | e B e wl e | gRE) - e g";*‘“f"}m
Prastices. b Knadar, Sarta Vinar, |
1f your email address is already registered with the Company/RTA or 1 | i =W W wpES =m /| U70102002011PTC213321 (Asdhar card No. 291
DP/Depository, Notice of AGM along with annual report for FY 2022- *o= e e =T have severed their rela
2023 and login details for e-voting shall be sent to your registered s e — pr——— A AT and disinherited thel
email address. In case you have not registered your email address =TT = = 110014 Mr. Bal'lt\ir1 ;:d;«r ]
with the Company/RTA or DP/ Depository, please follow below g o e = 5 2n m . :‘J
instructions to register your email address for obtaining notice, 1 v e s B Sio Mahabir Singh |
annual report for FY 2022-2023 and login details for e-voting. = - z = Tceasis 4 Kimom
Registration/updation of e-mail addresses & bank account J m—,,". _" 2 i ﬁ; for) i my client has no contre
details: = - - o o ; o :d::mm
Physical | Send a request to RTA of the Company i.e. MAS Services = X W e aees | oSy e respansible for the actic
Holding | Limited at T-34, 2nd Floor, Okhla Industrial Area Phase - == = TFew = BBIPA-002/1PNO0BON2018-2020/12832
11, New Delhi - 110020 in duly filled Form No. ISR-1, T e e e T - T U179, FeW o, MUKESHKUM
which can be downloaded from the website of the 3= = wd b F, 7% Red—110015 Advocat
Company at under Investor . i il PUBLIC NC
tab > Financial as well as RTA's website I.e. = = s m‘“q""_“"m “m"'"@mg i
www.masserv.com under download tab. You can also 1 '#;' '.-.‘_- e ¥ Arvelt—110016 Information is given
send the Form No. ISR-1 with digital signature to RTA's - b  Ninbepe ' " public at large that my
emall id investor@masserv.com under copy marked to —— = : rl:;?upropm@gma .com :‘n:n; S:mm:{r:i ﬁR
company at sangalinvestors1980@gmail.com L L. hiabihis R g
Demat | Please contact your DP and register your emall address 1 ! 12 “if‘ — "-"':’ﬁi' S| @y Nagar Post Office Ch
Holding | and bank account details as per the process advised by DP. J ! "”ﬂ"""’ "C_I St :‘:‘ ‘c-hh::qab-d. U2 2010
nheritance. Initially,
E-voting Information: E 11| famll o0 2 o @ SN AR | Fnp Kumar Jain was the o1
The Company will provide its shareholders facility of remote e-voting 1 % w1 2 = v iy A= = Sale Deed dated 020
through electronic veting services arranged by NSDL. Electronic Y sEeE Teres § == my clients intend to
voting shall also be made available to the shareholders participating in 14,| () ets = = ¥y frm: hitps:i I F::f- If !l:r l’:r!nﬂhl
the AGM. Details regarding the same will be provided in the Notice of (o) sfrps SR w :’n}tt::l:r::ié s
the AGM and will also be made available on the Company's website o == ¢ v wom: A, By S

within 07 days fram th
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responsible in any man
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In case of any query, the Members may contact or write to RTA at W WO W T O T EEa S A W H # W O e e wea e

address & E-mail ID as mentioned above under copy marked to the T g e s T TR T Ch. No. 64, F

Company. For Sangal Papers Limited OV w ﬂ“::tm Tehsil

Sd/-| e ot NN JIEUR ARNES o st _ Ghaz

Place : Mawana (Anant vats) | . v - ¢ e IBBI/IPA-002/IP-N00833/2019-2020/12832 Mab. No, +91.
Date : 26" July 2023 Company Secretary | i
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